N‘O.--48 OF 1973

«( - - [26th Novembe'r 1943]

An Act further to amend the Sta;te Bank of India Act, 1955 and t.he |
-,,hsg,gmf&&mk of India (Subsididry Banks) Act; reqg o -

 Br it enacted by Parliament in|the Twenty-fourth Year of the Repub
’ &f‘{ﬁd‘i‘a" asifallﬁws B e i i T " IS SE L TEY

1. (1) This Act may be cal

Woond Aet, lom3.

eonahen~

(2) It ”s"hz‘ﬂl"t’:ﬁfhé 1ﬁ”co‘“fdfce on’ S,uch\_date as ‘thé Centra _Governmént

may, by notification in the Official Gazette, appoint and different - dates

may be appomted for_ dlfferent prov151ons_ of thls Act,

A W@%Ms Aﬁ‘t ”194’7

- Amend- 3. In section 19 of PHEF SIS Bhink® Aot iy atter

ment of .-clause (e), the following clauses-ghall be inserted, namely.—.. . .
section 10, - .. DAt 3 SR AR T

“(ca) one director, from| among the employees of the State
Bank, who are workmen, tp be appointed by the Central Govern-
ment in the manner providefl in the rules made ‘under this Act;
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“(cb) one director, from amOné such of the employeés of the
State Bank, as are not workmen, fo be appointed by the Central
.Government -in the manner proyided in the rules made under this
Act;”. - '

=4 Invsection 20 of the State Balgk Act, -after sub—section_ (3), the
following ‘sub-section shall be insertqd, namely: — :

“(34) A director appointed ynder clause - (ca) or clause (cb)
of sub-section (I) of section 19 jshall hold office for such term, not
exceeding three years, as the C%ltral Government may specify and
_thereafter until his successor shpll have been duly appomted and

~ shall be eligible for re- appomtm nt.”.

E

5. In sectlon 21 of the State ‘Bank ;‘Act in sub-section 1, in clause
(e), for the Words “the secretary and%treasurel” the words “the chief
general manager” shall be substltuted

6. In section 21B of the State Bank Act,—

~(#) -for the words, brackets, fighires and letters “in relation to
- fany ‘business that may be carried onjor transacted by the State Bank
_ under sub- section (1) of section SZand clauses (1) (excludlng the
proviso), (i), (i), (@), to (ix), (xd
(xizb) and (xixc) of section 33 and shall”, the words, brackets,
letters and figures “in relation to tb%e business of banking and the
forms of business set out in clauses . 6%1) ), &, Hh, (0, B, &,
(k) and (1) of sub-section (I).of sedtion 6 of the Banking Regula-

I of 1949, tion. Act 1949 -and such other forms f busmesg referred to in sub-

_section (1) of the said section 6, as mpy be approved by the Central _

Board in this behalf and shall also™ sl all be substituted;
i '(ii)--the following‘pro_viso _shall be, dded -at the end, namely:—

“Provided that a Local Board shall

:of borrowing of money and the acquiring, holding, issuing on
- commission, under-writing and dealig in stock, funds, shares,
debentures, debenture stock, bonds, jobligations, securities and

investments, only if the Central Boird approves any of such
““husinesses in this behalf and confers gy assigns any of such busi-
nesses to the Local Board.”. o I

S Tn section 22 of the State Bank Act,—

(i) in clause (d) of ‘sub-section (1), for the- words -“secretary
and treasurer”, the words f_‘chief__genera_l )
tuted; ' S

16 Law—45

; (i1) to (xv), (xvid), (xwiil),

hall tranzact the bu-Sinesse.s i

anager” shall be substj-

Amend-
ment o}
section 20
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ment of
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Amend-
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section
21B.

Amend-
ment of
section 22.
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 (i4) after clause (d) of sub-sect1on (1) the fol]owmq clause
- shall be inserted, namely — A

() in the case of a cfirect:or appoitited urider clam’sé (ca)
or clause (cb) of sub-sectlon, (1) of section 19,—

() he is not servmg in the State Bank or has not been

‘gerving in it for [ conbmuous period of at }east ﬁve years,
and . {

(i) he is of such age that there is a hkehhood of his

attaining the age of superannuatlon during his termt of office
ag a director; or”; 3

-(Eiz) in the proviso to clause (h) of' sub-section (I)’, fof the
words “Provided that”, the following shall be substituted, namely: —

“Provided that in the case. of a director appointed under
clause (ca) or clause (cb) of sub-section (I) of section 19, the
- disqualification mentioned in ‘clause (d) shall not operate:

Provided further that”. |

8. In section 24 of the State Bank Act, in sub-section '(3)' —

(#) for the words, brackets and letter “nominated under clause
(d) 7 the words, brackets and letters “appointed under clause (ca) or
clauce— (cb) or nominated under clause (d)” shall be substituted;

(i) for the word “_nonunate”, the words “appoint or. nominate,
as the -case may be,” shall be substituted.

9. T section 25 of the State Bank Act,—

(i) in sub-section 7'(2), for the words “of a member- of 'a 1,ocal

- Board other than the secretary and tredsurer”, the Wwords, bréckets,

léetters. and figures “a director appointed under clause (ca). or clause
(cb) of sub-section (1) of sectioh 19 or of a member of d Local

Board other than the chief general manager” shall be substituted;

(i%) in sub-sectlon (3), for tElc words “under this séetion”, the
words, brackets and figure “under sub-section (2)” shall be subs- i

o t1tuted

(i) after. sub-sectlon 3, the followmg Sub“S@C‘th’l ghall be

~inserted, -namely: —

“(4) Where any vacancy occurs before- the explry of the

- term of office of a director appomted under elause (eca). or clause
(cb) of sub-section (1) of #ec’clon 19, such.. vacaney shall be
filled in accordance with thé said -clause (ca) or, as the case
may be, clause (cb), and, the {dlrector so appointed shall hold

office for the period spemﬁec? under sub-sectlon (34) of sectlon
20 ”

10, T section 81 of the State Ba?k Adt—

(z) in the prov1so to sub-sectibn 3y ,—

(a) in clause (n), the word “or” shall be added at the end
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,, - (b) after clause (#1), the followf*lg clause ‘shall be inserted,
g namely —

“(m) an ofﬁcer or other employee of the State Bank

if he .is a director appointed, under clause (ca) or clause ,

(cb) of sub-section (1) of sectmn 19.7;
+{ii) in -sub-section (4),— | '

i

(@) the words other than a managmg d1rector” shall be
- omitted; _,

(b) for the words “any such dlrector the words “anfy
" director” shall be’ substituted. .

111 In aectxon 31A of the State Bax)k Act in sub-gection’ (4) for the,

WQF@# “other than the secretary and treasyrer”, the words “other than
the .chief general manager” shall be substltuted '

«3{)

12, For section 33 of the State Bank A(rt ‘the followmg sect1on shall

b sulos‘ututed namely —

“33, Sub]ect to the other prowsmns contamed 4m this Act, the

- . State Bank maay carry on and transaet, the business of banking as

-~ defined in clanse (b). of section 5 of the Bankmg Regulation Act,

1001949, . 1949, and may engage in_one.or more of the other forms of business
' ~ specified in sub-section (1) .of section 6. of that Act ”,

13 In ‘section’ 34 of the State Bank Act, sub—sectlons ), (2) (3 and
(5) shall be omitted. : i

14. In sectiony 39 of the State Bank Act after the words “and balanced” '

the word “ag” shall be inserted.

15 In section ‘40’ of the State Bank Act,—-

(i) in_sub-section (1), for the words “within. two months from

‘the date on which its accounts are closed and. ‘balanced”, the words,
,ﬁ,gures and letters “within three months from the 31st day of ‘Dec-
- “ember, as on which its books are closed and balanced” shall be sub-

(m) to sttb-section (1), the - ﬁollowmg prov1so shall be added,
' -“~name1y — : S

“Prowded ‘that the Central Goverﬁ\ment may, after consul-

_tation with the Reserve Barnk, extend fthe said period of three

' months by such further perlod ‘not exé:eeding three months as

- - lt may thmk ﬁt” {
!

1(iIn s,e,_ct.ionfll of the kState Bank Act,—
(z), in. suh-sectlon N, for the words uchted by ‘two auditors®,
the worgs “auchted by two or more audltorsilshall be subst1tuted

Ameand-
ment of
section
31A,

Substi-
tution of
new sec-
tion for
section 88. -
Other
business
which the
State
Bank
may
transact,
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‘(i) in sub-section (7), aftdr clause (e), the followmg Explana-
tions shall be deemed to have bken 1nserted on and from the 1st day
of December, 1964, namely: —

“Explanatwn J ——For the purposes of th1s Act—

i

s o (2) the balance-sh¢et shall not be treated as not ‘dis;

e . closing a ti'ue and fair yiew of the,affalrs of the State Bank,
P and '

AN (b) the profit and loss account shall not be treated as
' not showing a true balapce of profit’ or loss for the period
covered by such account,}

. merely by reason of the fac% that the balance-sheet or, as. the
‘case may be, the proﬁt and loss account, does not dlsclose any

matters which are, by the prdvisions of the- Banklng Regulatmn'
Act, 1949, read with the rel >Vant provisions” of this Act) no*t‘

required to be disclosed.:

Explanation 2—For the purposes' of this Act,' the aejcoonts'
of the State Bank- shall not be deemed as having not been pro-

perly drawn up on the ground merely that they do not disclose
- certain matters if— .. . - | e

© virtue of any provision cofitained in‘ the Banking Regulation
" Act, 1949, read with the zelevant provisions -of this Act or
any other Act, not requlred to disclose; and T

" (i) those matters ~af?\ such’-as the.'State Bank is; by

(i1) the provisions referred to in clause (i) are spec1ﬁed
- in the balance-sheet and profit and loss account of the State
Bank or in the auditors’ report” e

Amend- 17. In sectlon 42 of the State Bank Act in sub-section (1),—

ﬁiﬁiﬁfg_; ' - (3) after the words “shall be}held” the words “1n each year”
R rshall be inserted; / .
(i) the words “before the end; of March in each year” shall be
, om1tted ‘ L
' (m) for the proviso, the followhng prov1so shall be- subst1tuted
namely — . %

“Prov1ded that such annuaI general meeting shall be held
before the expiry of six weeks from the date on wh1ch the
balance-sheet, together with the profit and - loss account and
auditors’ report, is, under sub-section (1) of section 40, forwarded
to the Central Government or to the Reserve Bank, whichever
date is earlier.” |

Amend- " 18.In sectlon 49 of the State Bank Aét_

ngioj_;g (z) in sub-section (1), for the Words “make rules to_carry out
section = the purposes of this Act”, the words “make rules to prov1de for all
matters for which provision is necegsary or expedient for the pur-
pose of giving effect to the prov1sxons§of this Act” shall be subst1tuted

(i1) in sub-section (2), after . c]ause (b), the followmg clause'

shall be inserted, namely:— §
“(¢) the. manner of app01nt1 ent of a director under clause
 (ca). or clause (cb) of sub-settion (I) of section 19, an_d all
# - other matters connected therewiith or incidental . theleto neo

10 of 1949,

10.0f 1949.,,
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19 In sectxon 50 of the State Bank

(t) in sub-section (2), for. claus":; (q) the followmg clause Shall
be substituted; namely:— .

“(q) the terms, conditions; stipulations, restrictions and
limitations, if any,.in the trangaction by the State Bank of its
:busmesses in regard to the advancing or lending of. money or-the
'dlscountmg or -purchase of anyj instrument, negotiable or other-
wise, with or without referencefto any security, purpose, dmount,

..., -periad or otherwise;”;.

(i1) after sub-section (2), the iollowing sub-section sHall’‘be in-
serted ‘namely:— :

under this section' shall have
 date as may be specified in the

“24) All i‘egulations ma
B effect from such earlier or lat
o regulatlons

P
S

, CHAPTER, III

. AMENDMENTS TO “THE - STATE BANK: OF IND{A (SUBSIDIARY BANKS) Acr, 1959

20. In section 2 of the State Bank oﬁ Indla (Subs1dlary Banks) Act,

38 of 1959, 1959 - (héreinafter  in this- Chapter refer d to ‘as the Sub31d1ary Banks
' 'Act), after clause (1), the following’ clau¥§ -shall ‘be’ inserted; namely —
_ _ S (my” “Workinan” “hds the meanm‘f ‘assigned’ to it"in the Indus-
14 of 1947, tr1al Dlsputes Act 1947’ ' e

i
;-

21 In the Subs1d1ary Banks Act, except 1n sectio_n 23 and sub-sec-
tion (3) of section 49, for the words “gengral manager”, -
occur, the words “managing director” shall be substituted.

_ 22 In section 25 of the Subs1d1ary Banks Act 1n sub- sectlon (1),

) after ‘clause (a), the follow1

. _clause
namely —

shall be 1nserted

“(aa) the managlng d1rector ajpomted under su_b-s_e_ction,

(1) of section 29, or under section ‘32

(i) after clause (c), the followmg clauses shall be

'-in_serted;
~namely:—

“(ca) . one d1rector from among: the employees of the subsi-
‘diary bank, who are workmen, to be appointed by the Central

Government in the manner provided in the rules. made: under
this Act; :

(cb) one dlrector from among su "vh of the employees of the
' subs1d1ary bank as are not workmen, to be appointed by . the
Central Government in the manner pﬁowded 1n the ru1~=s made

" Under this Act o ﬁ

23. In section 26 of the Subsidiary Banks Aict after sub-sectlon (2),.

the followmg sub-section shall be inserted, na ely —

“ (21{) A director appomted “under ¢

ajise v “or clause (cb)
o of sub-sectlon (1) of sect1on 25 shall holdy ‘

rf such term not,

wherever they

Amend-
ment of
section 50.

Amend- -
ment of
section 2.

. Substitu-

tion of
“manag--
ing direg~
tor™for.. ..
“general;
manager”,
Amend-

‘ ment of »

Amend-
ment ot
section 26,
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exceeding three years, as the 4 entral {rovernment may specify: and
thereafter until his successor shall have been duly appolnted and .
shall be ehgible for re-appointment.”.

Amend~
ment of
section 27.

24, ,In Section 27 of the Subsidiar; -Ba.nks Act, in sub-segtion (1),~—
(z) in clause (d), after the
words “other than the oﬁice of
.' serted '

3 ords “the subsldlary bap,k 7 the
the managmg director” shall be in~

(n) after clause (d), the followmg clausé ‘shall “be " Jmserted
narrxeiy —~ . _ S :

{

“(da) in the case of a d;xrector appointed” under clause (ca)
ar clayse (cb)- of sub- seetmrg (1) of segtion 25,

(%) he is not serving in the sub51diary ban’k ‘or has not
been serving in it for 3 contlnuous period - of at least
five years; and ;

(it) he is of such age that there is a likelihood of his
attaining the age of superannuatlon during +his term .of Joffice
as a director; or”; g

e ,(m).m the,sepond proviso, ,§or the wiords - “Prowaed %ﬁu-rther that”~
me following shall be substi ted, namely:— : :

. “Provided further that|in the case of a dlrectqr appomted
under clause (ca) or clause (cb) of sub-section. (1) of .seetion
25 the d1squa11ﬁcatlon ment;oned in clause (d) shall not operate

Prowdad alsq that”. |

Amend— B 25. In section 30 of the Sub51d1ary Banks Act in the prov1so after the

, melg,t f"?g@f‘-, words ‘“the chairman of the State; Bank”, the words “or the managmg
S?S on d1rector of the subsidiary bank” shall be inserted.

Am%‘) 26 In sectron 31 of the Subs1d1,ar Banks Act 1n sub-sectm,n (2) for
- mgptof

the words ‘brackets and letter “nominated under clause (e)”, the ‘words,
section 31.
brackets and letters “appomted urfder clapse (ca) or clause (ob) or Homi-
nated 'under clause (e) shail be substrtuted

Amend- 27, In section 33 of the Subsldlary Banks Act—,

ment o o

. (i) in sub-section (1), after the words “dlrector of a subsidiary

¢ ‘bank?, the words, brackets; le‘tters -and figures other fkhan the manag-

- dng. director or @ director appomted under clause {ea) or glause (cb)
Jof subs-section (1) ;of section 25” shall be inserted;.

(#) in sub-section (2), ifor the words “under this section”, the
Words brac'kets and figure “dnder sub sectlon (1)” shali 'be subst1tut-
. ed.. S ‘:i“’"“l'

(‘m) after sub-section (é) the followmg aub sectlon shall be
= inserted namely:— o .

- I o . o -
“(3) Whene any vaciancy 0eeuns before the e,xprry pf the

term of office of a direcfor apppinted under clause (ca) or clause
7 (¢b) of stb-section (1) bt section 25, such vacancy shall be filled
in accordance with the pald clause (ca) or, as the case rmay be,

|
¥
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: clause (éb) an'd the director %0* a‘ppomted shall hold office for the
period speeified under sub-section (2A) of section: 26.”,

/ k 28 In sectlon 34 of the Sub51d1ar Banks Act in the prov1so to sub-
' section (5), .
- .- () in clause (i), the word “pr” shall be added at the end; .

(i) after clause (ii), the following clauses shall be inserted,
namebyr— ' A

o “idh) arr officer or othier employee of‘kthe;S’tate:Biaaak;,:or any
‘other institution, if he iz the| managing director appointed under
.. sub-seetion (1) of section 28 or under section 32; or

(iv) an officer or other employee of the subsidiaty ank, if
‘he: iz -a director appsinted ?der clause fca) or clause (cb) of
- sub-gection (1) -of seetion 250" o

| 29 In section 37 of the Sub51d1arthanks’ Act, for sub-secfion (l) the
following sub-section shall be substltuted namely:—

¢ (1) Subject to the other pI’OVlSlonS contained in thlS Act a sub-

C sidinry bank may catry on and transar:t the business of banklng as

.  defined in clause (b) of section 5 of the Banking’ Regulation Act,

10 of 1948, **' 3049 and thay engage ity one. or mbre of the other forms:of business
o specn‘ied in sub- sect1on (1) of sect1?n 6 of that Act.”.-

30, Tn section 39 of the Sub51d1ary 3anks' Act, after the words “and
balaﬁced” the WOrd “as” shall be inserted. -

3t T se‘ctré’n 41 of the Subsidiary - Bfmks Act, in sub-sect;,om 7 —

@) i ci‘a“use (&), for the vrords !e‘xhﬂmt & true dnd cortect view”
the words “exhibit a true ahd fair 1v1ew” shall” be subsmttuted

(i) after clause (e), the foﬂowm\g Eacpl’anatz@ns shall be idgerted,

~-namely:;— , . ~\~_ ~ .
R “Eacplanatzon 1 —F‘or the pur;&oses of thig: Act-—
(a) the balance~sheet sh}tlll not. be treated as not dis-
closmg a true and fair v1ew Qf the affalrs of the subs1d1ary
B‘aﬁk 4and ; ' : :

i .

 nat showing a true balance of proﬁ't or loss’ for the period
~ covered by 'such account ‘i,l‘ T »

merely by reason of the fact that the balance-sheet or, as the case

may be, the profit and loss account, does not disclose any matters

k : which are, by the provisions of the Bankmg Regulauon Act,

10 of 1949, : 1949, read w1th the relevant prOVISlo ] of th1s Act not required
T i be ehselosed ' : ‘E ‘

Explanatzon 2——For the purposes %of th1s Act the accounts of '

the subsidiary bank shall not be dee ed as having not been

properly drawn up on thie ground mprely that they do not dis-
_ close certain matters if-—

(1) those matters are such l}s the subsidiary bank is,
“by virtue of any provision contairfed in the Banking Regula-

(b) the profit and loss account shall not be treated as

Amend-
ment of
section 34,

. "Amend-

ment of
seebior3f,

Amend-
ment of
section 39. .

Amend.-
ment of
section 41.
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- tion Act, 1949, read w1th th relevant prov1s1ons -of- thls Act, 10 of 1949.
or any other Act, not requirpd to disclose, and

(i1} the provisions refer‘ed to in clause (i) are speci--
fied in the balance-sheet and profit and loss account of the
subsidiary bank or in the additor’s report.”.

Ametnd: 32 In section 43 of the Subsrdlary Barkks Act, in sub-sectlon (1),
ment o; ’
ction 43. '
section 43 (1.) in clause (a), for the w01ds "i/lthln three months from the
date on which its accounts are closed aqd balanced”, the words, figures
'~ ‘and:letters “within three months from the 31st'day of December as on
~ Wwhich its books-are closed and balancecf” shall ‘be substituted;
(i) ‘after clause (b) the followmg prov1so shall be 1nserted
‘ namely —- > .

" “Provided that the Reserve Bénk may, after cohsultation
with the State Bank, extend the salél period of three months by
such further period, not exceedlng t;lhree months as 1t may thmk

: - fit.”, . A
Ammend- . 33 In section 44 of the SubS1d1ary Banks Act—
ment of

section 44. s (i)>in sub-section (1), for the Worda “annually before the end of
' Lot March” the words-“in each year’ shall ;be substltuted

(ii). to sub-seection (I) -the follovvu’tg prov1so - shall be added
namely:;— . - P

) “Prowded “that such annual genera] meetmg shall be held L
before the expiry of six - weeks from the . date . on. which :the
balance- sheet, together with the proﬁt and loss account and audi-

© tor's report is, under sub-section (1) ‘of section 43; forwarded to
the State Bank, or to*the Reserve Bank, whichever date is

earlier.” o ;
Amend- T 34 In section 62 of the Sub51d1ary Banks Act,—
ment of
section 62, (i) in sub section (I), for the words “make rules to ‘give effect
to the provisions of this Act”, the words “make rules to provide for all
matters for which provision is necessary or expedient for the purpose
of. g1v1ng effect to the prov151ons of this. Act” shall be substltuted
(i) in sub-section (3) after clause (f) the followmg clauge shall
be inserted, namely;-— i '
“(g) the manner of appomtment of a d1rector under clause '
(ca) or clause (cb) of sub-section (1?_ of section 25, and all other
matters connected therewith or incidental‘ thereto.”.
Amend- 35 In section 63 ot the Subsrdlary Banks Act, after sub section (2),
ment of the followmg sub-section shall be inserted, namely
; section 63. - “(24) All regulations made under thls sect1on shall have effect
L o from such earlier or later date as. may be SpeCIﬁed in the regu-

latlons .




